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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 4th March, 1991
G SR 100(E)—In exercise of the powers conferred by section 24 of the Passports Act, 1967, (15 of 1967) the Central Government
heteby makes the following rules further to amend the Passport Rules, 1980 namely:—
1. (1) These rules may be called the Passports (Amendment) Rules, 1991,

(2) They shall come into foree on the date of their publication in the Official Guzette.

9. 1nthe Passport Rules, 1980:—

(a) rule 5 shall be re-numbered as sub-rule (1) thereof, and;
{i) in sub-rule (1) as so re-numbcred, for the words *provided that™ the following shall b substituted, namaly;

“provided that every application for any of the aforesaid purposes shall be made only in the form printed and supplied by—

{a) the Central Government; ot
(b) a travel agent, subject to the conditions that,
() it is recognised by the Central Government in the Ministry of External Affairs; and
(i) it also complics with such other conditions as that Government may specifiy in this behalf; or

() Any other person whom the Central Government may by notitication specify, subject to the condition that such person
complies with the conditions specificd by that Government in this behalf.
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Provided further that:—

(i) after sub-rule (1) as so re-numbered, the following sub-rule shall be inserted, namely:—

*(2) the price of the new application forms referred (o in sub-rule (1) shall be as specified in column 3 or 4 a8 the case may be,
of schedule ITI-A for that particular category:

Provided however that such application  of forms shall be supplied free of cost to their customers or others, if such forms

are printed and suppliod by a travel agent referred to in clause (b) or a person referred to in clause (c) of the {irst proviso to
sub-rule ().

GOVERNMENT OF INDIA
REGIONAL PASSPORT OYFICE

ACKNOWLEDGEMENT**
Received your application form alongwith .. ........................ fee and other documents mentioned below. Your reference is
NoO e Dated................. Please bring this card or quote this reference for enquiries,
which should be made only after 40 years,
Signature
for Regional Passport Office
Details of documents received:
1. Postal Orders/Bank Draft/Special Passport Stamp
Amount Number Date [——l
2. No. of photographs ( ) -
1
3. Ol Passport, if issucd.
* Tor official use.
** Only for applications received by post or through TAs,
0.1.G.S,
10,
SH/SIE/KUM L4 v ettt et e et e e e
TTouse NO & Street 1ottt i et ettt e b e et e e e aienns .
RV X T
! T OWN & S .« oot ettt e et e ie e
DPINICOGO «veeeeeee et ee et e
(b) in Schedule ITI in part I,—
() for “FORM EA(P)-1" the following forms shall be substituted, namely :—
“FORM EA(P)-1 FOR INDIA
INDEX CARD
To be filled by applicant in BLOCK LETTERS
1. Full Name (Mr/Mrs/Miss)
2. Father’s namo in full :
3. Mother's name in full :
4. Spouse's (husband/wifz) name in full : T I
5. Permanent Address: \
6. Visible distinguiring marks ;
7. Place of birth:
8. Date of birth :
9. Profession :
10. Previous passport No. : - . I /
11. Date of Issue :
12, Specimen signature:
TFor Official Use Only
Ref/File No.— - — ——
1, PasspOrt NO. .. e e 2. Datcofissue :... oo
3. Placeof isSUE ... voeit i e e e
4. Observations/Remarks -.—— PAC.
- T.O.R,
———— PB.TS.

$, Subsequent serviees:
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!
GOVERNMENT OF INDIA

MINISTRY OF PXTERNAL AFFAIRS
Picasc s:aple
PASSPORT APPLICATION FORM (FOR USE TN INDIA)
one

or the issuc of an ordinary/international
* inary] Photr graph of

Passport Fresh/After 10 years(final), Tndia Srilanka I5m-45mm

Passport/India Bangladesh Passport and/for duplicate in lieu of lost/damaged passport)

(Please delete inapplicable)

‘Name and designation of

Attesting Officer

Tele No.
Serial No.
Payment of fee (10 be filed by applicant)
AmountPaidRs........... by. ... (Mode of payment)
Plcase state the mode of submission of application (A) and Delivery (D).
(,i________——) Personally G By Post (i) Through  Rec Travel Agent (iv) Through auth rep.
(A (D) @& O o ) — =~

Please tick mode (1) & (if) only if previous Passport containing valid visas for U.K,, U.8.A. etc. submittc | with application,

(For delivery tick marked by post Rs. 10/- extra to be paid as postal charges for each passport enclosing self addressed envelope of size
16cm x 10cm.)

L Pl Name GpandedIHA) - er ettt .
2. Sex Male/Female
3. Martial Status Married/Unmartied/Divorcee/Widow/Widower

Maiden Name in case of woman who is Married/Widow/Divorcee

4. Has the applicant ever changed his/her name ? Yes/No. If yes, give previous name.

(Plcase attach Deed Poll/ Affidavit and two Newspaper Clipping confirming change of name as per specimen attached) (Annexure A),

5. Date of Birth —-—~—d;t-e—-—~ — -!\m‘h — _;Yjar___m
6. Placeofbirth. .. ovivrin i 1
DHSHTICE .« v vev v e irren e State. ... 320 T A
7. Address
1. Permanent address in Tndia 2. Present Address
Tiouse DAME/NO.  «revr v i Housename/NO. ... o iuieii i ci e
VAISErEEE o ov e Vill/Street ..o e s
TOSE OFFICE o vv e eia b Post Office
District. . c.oovveaien- e e B 715 ot S
Gtate. v PINCOde. ..ot iernnnns State. .. ... e PINCode. .o

Telephone MO, . ovvriee v Telephone No. ..............0es e




[wr a1 II—ary 3(i)] WITT %1 VAT 1 ST ToT 25

[ rg—— —= —— e — T ———=—x LT e i g e o)

8. 1f the applicant has not resided at the above address continuously for the last two years please give the other address and the
duration where he/she have resided during the period.  Applicant should ask for additional Personal [articular forms and fill up additional
sets of P.P. forms for each additional place with photos. (indicating name of applicant on reverse of  photographs). This is  cssentials

to complete the police vertication.

Housename/NoO. ... i i House name/No. ...... ... ... il o

Vil et e e e e Vill/Street ... .oovi i e ..
Post Offfce ... . o e PostOffice ...........c..cooeiioiot. e e .
0T € 13 2 District ... e i
State. ... LoPINCode ...oooooiiu L State...................... PINCode .......... ........ .
Telephone NO. . .oirt it et et iie e et Telephone No. ... ..ot o e e .
9. Mother's Name ......... e

Spouse’s (husband/wife) Name

10. 1. Ts the applicant citizen of India by (1) Birth (2) Decent (3) Reglstration (4) Naturalisation ?
Attach certified copy of citizenship document in case of (3) or (4).

2, Did the applicant ever possess any other citizenship/or travel document of any other country? Yes/No.
3. Citizenship at the time Of BIrth ... oo i ettt e e e e
4. What is your father’s place of birth?

1. Particulars of children to be included at time of issuc of parents,passport

Name Pluce & Date of birth Sex
S Ent T S
7
3. ... e e e e e e e e

Note: In case of inclusion of name (s), please enclose (i) birth certificates;school ceztificate baaring nunys 0™ U virais arl (i pasi-
ports, if any of both pareats. Children below fifteon years of age can citiver apply to inclusion (01 EA2? ) (orm  in their patents
(generally mother’s) passport or apply for separate passports on EAP (1).

12. Profession/Occupation of Applicant . ... ... . L s e e e e
1. Public Undertaking Scrvice 5. Self-cnaploy

2. Government Service 6. Busiaess

3. Statutory Body Service 7. Student

4, Private Service 8 Other ispecity)

In case of 1,2,3 above please enclose “No Objection Certificate” in original from the employer (Annexure E) Such applicant may fulfi
annexure G also.

13. Physical Particulars

1, Height.................... Moo cm.

(2) Colour of eyes (black/brown/blue/green/other (specify)

(3) Colour of Hair (black/brown/grey/white/other (specify)

(4) Visible distinguishing marhs .......... ... oL

14. (1) Did the applicant cver apply for a passport /travel document belore? YFS NO

(2) Pleasc furnish details of past passport/travel document held, if any.

Passport No.. ... e Date.......... Month ....... ... ool Year

Place of Issuc
Attach previous passport/travel document, please give reasons for not doing so

(3) (i) Does it have ECR or ECNR (To be checked by office)

(ii) Whether it contains valid UK., U.S. or other visas
passport i3 to be attached uncancelled to the new Passport or cancelled & returned to the holder.
585 GI/91—4
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STt L TR T T T/ Py T — T — —
i 15. LOST/DAMAGED PASSPORTS (enclose damaged passport/earlier passport if any in lieu of which lost passport was
ssued).

() Briefly state circumstances of loss/theft/damage of passport on a plain pap.r and attach copy of report lodged with local
police in case of loss/theft.

(ii) Details of restriction, if any, put on applicant’s damaged/lost passport to be given.
(iii) Did applicant avail transfer of residence, foreign travel scheme facility on lost/damaged passport. If so, details please. ... ..

16. Particulars of person to be intimated in the event of death or accident.

Address: House n8me/NO. ..ot it e e
Vill/Street ... .
Post Offce .. ...
T3 o Tod S DT

17. Has the applicant submitted any verification certificate as given at annexare G

18. (1) Educational Qualifications. . . ... ... ... i e e e e e e e e
(attach attested copies of degrecs)

(2) Is the applicant entitled for Emigration Check Not Rogaired (ECNR), YES/NO If 50, e 17103z s1937-tin g dnzamnzat (Plaass
read item 8 of information booklet)

19. Tnformation required under Section 6 of the Passport Act 1967:

(1) Has the applicant at any time during the period of five years immediately nreceding the date of this apnlicition bzen convicted
by a Court in India for any criminal offence and scnienced to imprisonment ?

{2) Are any procecdings pending against the applicant before a criminal court in India ?

(3) Has a warrant or summons for appearance or warrant for atrest or an order prohibiting the applicant’s departure from Tndia
been issued by a court ?

If the answer to any of the above questions i yes, datails in a saparat : shaxt duly signed to bz furnished.

20). References : Namc and addresses of two reaponsible persons in locality who can vonch for the apolicant.

St e e e e e a e,
House NAME/NO. ..o e House 0ame/NO. . ...t e et i in e e s e et e .
Village/Street ... e VilljStreet .. ... e s
Post Office .. v e PoSt OffICE .. ..ot e e e et
Police Station. . ... e Police Station . .. cv et ittt et e
THEEEICE . « o e o e ettt v e a e District .................... A
BT v v e PIN. .o e State............ PIN i e
Telephone NO. «.ovveiii e Telephone NO. ..o e e e

21. Pleasc indicate Whether

(1) A passport/travel document was refused/impounded at any time: or restored conditionally.

(2) Was the applicant repatriated on Govt, cost, if so, documents to show that expenditure incurred by the Govt. on his/her
repatriation has been fully refunded to the Govt. of India, Ministry of External Affairs may be enclosed.

22. Declaration of applicant:

(1) Iowe allegiance to the sovereignty, unity & integrity of [ndia and have not voluntarily acquired the citizenship or travel document
of another country;

(2) Thave not lost surrendered or been deprived of citizenship of India.

l -
(3) The information given by me in this form is true and am solely responsible for its accuracy. I am aware that it i3 an oflence
under the Passport Act 1967 to furnish any false information or to supptess any material information with a view to obtaining
passport or any other travel document.

Date. oo Place................ Signature of applicant. . ... ........coiieaen
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23. Declarations of Parent or Guardian in case passport is for minor :

I affirm that the pacticulars given above are in respect of
whom I am the parent/Guardian.

I undertake to be entircly responsible for his/her expenses, I solemnly declare that ho/she has not lost surrendzred or beea dprived
of his/her citizenship of Tndia and that the information given in respect of him/her in this application is troe,

male and right hand T.L if female)

24, Please give two specimen signature or T.T. within the space givon below.

'_-_-_ o . 1
! b
- T T
N I
I'OR OFFICE tJSE
PERSONAL PARTICULAR FORM
(In Duplicate)
Afix |
Photograph
. Full Name (Bxpandod Inftinls) .. ..o e e e e
2. Sex Malc/Female
3. Has the applicant ever changed his/her name? Yes/No, if yos, give previous name.
4. Date of Birth | } T ]
——— [ [E— o
Date Month year
5. Placeof Rirth ... .. ...
TOWN et i Distt. ...
State L e
PIN Code

6. T-ather’s name

Mother’s name

Spouse’s (husband/wife) Name

7. Places where applicant has resided continuously for the last two years including present address may be given. Applicant should
ask for additional Personal Particulars forms and fill up additional sets of PP forms for each additional place with photos (indicating name
on the reverse),  This is essential to complete the police verification.

L e e e s e e e e e
Vill/Street ... e e e Village/Street ... . o e e
Prg OB, v e e PostOflce.............. oo -

Police Station. . ... cc it i ey Police StBtION. . . ..ot e e e e
DIStrCE .. e s £ T T
State. ... ... ol PIN.........o i o1 State.......... PIN. .. e s
Telephone No. ... .o v i, Telephone No.

585 GI/91--3



28 THE GAZETTE OF INDIA :EXTRAORDINARY [PART I1I—SEC. 3(i)]
8. Physical i’ar}iculars S o N T o h
(1) Height.................. 11 DA cm

(2) Colour of eyes (black/brown/blue/green/other (specify)
(3) Colour of Hair (black/brown/grey/whitc/other (specify)

(4) Visible distinguishing marks

9. 1. Is the applicant citizen of India by (1) Birth (2) Descent (3) Registration (4) Naturalisation ?

Signaturc or T.L of the applicant

(Left hand T.I. of male and right hand T.I. of female)

ANNEXURE—‘A’
AFFIDAVIT FOR CHANGE TN NAME
DEED POLL/SWORN AFFIDAVIT
(on Non-judicial stamp paper)
By this deed I, tho undersigned. . ... ... .. i e e e
[T 1T v s =) S =1 - 1 1= A U P
OId mAME), GOIDE. . . ittt e e ad e (give profession
or avocation) and resident of ... ... . e (address) solemnly declare :—

1.  That for and on behalf of myself and my wife and children and remitter issue wholly renounce/relinquish and abandon
the use of my former name/surname oOf.............. it ai e and in place thereof I do hereby
assume from this date the namefsurname............ ... i ieirieimmrnnanrrnneiaaaans and so that I and my wife and

children and remitter issue may hereafter be called, known and distinguished not by my former name/surname, but assumed
name/surname of

2. That for the purpose of evidencing such my determination declare that 1 shall at all times heveafter in all records, deeds
and writings and in all proccedings, dealings and transactions, private as well as u»on all occasions whatsoover use and

sign the name of ... e as my namec/surname in place and in  substitution for
my former name/surname.

3. That 1 expressly authorise and request all persons in general rolative and friends in particulars at all times hereafter
to designate and address me, my wife, my children, remitter issue by such assumed name/surname of

................................ accordingly.

4., In witness where of T have here unto subscribed my former and adopted namefsurname of................ ... .. ...
o office my signature and senl, if any, L1117 I
dayof.. . ... o e

Sign~1, seiled and delivered by
the above mnamed............... .
formerly

In the presence of :

T, Name. ...
Address, ..o e

2, Name. oo e
Address

(This deed poll/affidavit may be signed and attesied in piosesce of @ magistrate,

a notary or Consular Officer In an Indian
Mission abroad).
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ANNEXURE ‘B
SPECTMEN OF AFFIDAVIT TO BE SUBMITTED WITH THE APPLICATION FOR A PASSPORT IN LIEU OF LOST/
DAMAGED PASSPORT

(This affidavit is to be executed on non-judicial stamp paper of Ra. 5/- in the presence of Magistruce First Class or Notary
Public, on the following points)
S 810, dfo, WiO. . e e residingat................
.......................................... solemnly affirm as follows ;
(i) State how and when the passport wes lost/damaged.
(i) State whether you travelled on the lost/damaged passport, if so, lnst date of « ntry into India.
(iii} State whether you availed of any TR concession/FTS ulllowance and if so details thereof.

(iv) State whether non-resident Indfan and if resident abroad, the details of the residence as follows :

Sr.No Name of the cbuntry ) Length of Residence Pago Nos. of passpori bearing departure
From To & arrival stamps (details if available)
(in case of damaged only)

u»_-hu,\,._.(

I further affirm that 1 will take utmost caro of—my bassport if issued and the govt:rnment will be at liberty to take
any legal action under the Passports Act, 1967, if the lapse is repeated,

Deponent,
Affirmed before Magistrate first class/Notary Public

ANNEXURE ‘C
SPECIMEN AFFTDAVIT TO BE DECLARED/AFFIRMED BY LEGAL GUARDIAN OF THE MINOR

(name of guardian)
solemnly declare and affirms as follows —

1. ThatTamthelegalpuardianof. ... ... ... ... .. .. e, . .{name of minor) who i4 2 minor and on whose behalf
1 have made an applicat’on for a passport.
20 That ... e (name of minor) has been living in Tndin  under  my  guardlanship,
3, That I have no interest adversc to that said......... .. ..... ... ......... fmame of minor).
4. That I have applied for a passport for.......... ... iiiiiiiiannnn, (rem~ of minor) under the instructions
OF . i e e (name and address of minor's parent cn.d bis full address abroad).
Sigrature and address of ;
Deponcat :
Date :

THIS AFFIDAVIT MAY BE SWORN IN THE PRESENCE OF OATII COMMISSTONER/NQTARY PURLIC ETC.

ANNEXURE D
SPECIMEN AFFIDAVIT TO B¥ DECLARED/AFFIRMED BY TWO RESPONSIBILLE PERSUNS WIIQ KNOW THE
GUARDIAN AS WELL AS THE MINOR

(name of deponent) sfo,dfo ... ool L do

1, That T know Shri/Smt...... ... i e (name of guardian) slo, djo....o. 0
........................ and ...l e name of minor) sfo, dlo.. ool L
.......................... ana (rome of puardian) ... o Lo oL s the lepal guardian of............

(nome of miror).

T 1 1T (name of guardian) has aprlied for a passport in favour of
et e e e e e (name of minor.) undrr the instructions of his/he
(name and address of minor's perents residicg abroad).

....................... ey e,

interest adverse tothatof said ... ... ... ... ... . L
A, That ... e (narae of guardian) is ... . .. ... .. oo L L cebanaaen
(relationship) of......... e (name ol minor).

Signature, address and
designation of Deponcen:,

This affidavit may be sworn in the prescnce of Qath Comimissioncr, Notary Public, etc,
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ANNEXURE ‘B

All Central Gm_zcrnmcnt employees, State Government employes employees of Statatory Bodies and employces of  Public
Sector Undertakings are required to produce a WO OBJECTION CERTIFICATE

No .

Certifiedthat Shri. . ......... .. ... ... . 15 A temporary/permancnt employees of this..............
from ........00eviai.L. (dawe) ........... ..., and is at present holding the post of............... v heneaaiaes

This Ministry/Department/Organisation has no objection to his sequiring an Tndian passport,  The andersiged s duly
authorised to sign this No Objection Cerificate.

(Name & Designation)

ANNEXURE ‘P

SPECIMEN AFFIDAVIT TO BE EXECUTED ON APPROPRIATE NON-JUDICIAL STAMP PAPER IN CASE OF
APPLICATION FOR MINOR

L 7 PR S0, Ao, W O e r/o
.......................................... do hereby state that i have dlled up an application for passport dated
............................... ....for meffor my minor son/daughter for oinE 10. ... .vver et e
country of destination for. ... ... ... ... . il L fmature of purpose), I take oa h and solemnly declare)

affirm that the particulars furnished by me in my said passporl application form ave correct and that 1 have not coacealsd
or misrepresented any fact in it.

I solemnly declare that there are no crminal or civil cases pending woanst me in anv court of law in India.

] am a otizen of India by birth/regisiration/oaturalisation. I have neither acquired the citicenship of another country nor
have lost, surrendered or been deprived of my citizenship of India.

DEPONENT
Place :
Date :
Verification
. Vcnhcd at ‘ ................................ (Place) onthis .. v e divy of Lo
....................... of the year onethousand ninchundred and.. ....... ...........AD.that the contents of by above

affidavit are true and correct to theb best of my knowledge and belief and nothing material has been concealed  therefrom.
ANNEXURE--G

VERIFICATION FORM FOR GENERAL PUBLIC INCLUDING PUBLIC SERVICE
(on offlcial stationery of verifying authority)

This i to certify that  Miss/MIs.. ... e e e son  of/daughter  of/wife
Py T e resident of ... ... oo has good moral character

aga

and reputation and that after having read the provision section 6(2) of the Passport Act, 1967 (Printed below), 1 certify  that thess
provisions are not attatched in case of the applicant and T, therefore, recommend issue of an fndian Pasiport Lo hin

Place :

Date : SIgnAtUre ...t e

(Complete name with designation and
offleial seal)

Telephone No. Offez.... ... ....
Residence ... ... ... .0 ies
Note : (1) This verification certificate may be got signzd by any of following
(i) A Deputy Secretary and above to the Govt. of India
(i)} A Joint Secrciary and above to a State Govt.
(iii) A Sub-Divisional Magistrate and above posted in concersd District of residzazs of applicaat.
(iv) A District Supdt. of Polic: and above poste:d in concsrasd District of resident of applicant.
(2) Officer issuing verification certificate should also attest photograph of applicant,
Section 6(2) of the Passport Act, 1967.

“Subject to the other provision of this Act, the passport authority sball refuse to iss:o & passport or travel Jdoswmeat for  visiting
any foreign country under clause(c) of section 5 of any one or more of the following ground, and on no other ground.

pamely :—
(a) that the applicant is nota citizen of India.
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(b) that the applicant may, or is likely to engage outside India i activities prejudicial to the sovereig
(v) thatthe departure of the applicant from India may, or is likely to, be detcrimental to the sccurity of India.

nty and integrity of India.

(d) that the presence of the applicant outside India may, or is likely to Prejudice the friendly relations of Indis with any
forcign country,

(¢) that the applicant has,at any lime during the period of fve years immediately preceding the date of his application
been convicted by a count in India for anv offence involving rnoral turpitude and sentenced in respect thereof to
imprisonment for not less than two years.

(f) that proceedings In respect of an olfence alleged to have been commilted by the applicant are pending before a criminal
court in India.

(&) that a warrant or summons for the appearance, or a warrant for the arrest, of the applicant has been issued by a
court under any law for the time being inforce or that an order prohibiting the departure from India of the applicant
has been made by any such court

(h) that the applicant has heen  repatriated wnd has wol reimbuesed the  expenditure incurred in coanection with  such

rerpatriation,
AFFIDAVIY ‘H’
TO BE EXECUTED ON APPROPRIATE NON STAMP PAPER
AFFIDAVIT
T e e e, 8/0, w/o, d/O... i e ‘e
........................ 4 P 1) (= A 12 R ) O
have filed an application for passport dated.......................... for me/for my minor son/daughter for golng to
........................................ (country of destination) for................................(hature of purpose).

1 take oath and solemnly declare/affirm that the particulars turnished by me in my said passport application form are
correct that I have not concealed or misrepresented any fact in it,

| solemnly declare that there are no criminal or civil cases pending against me in ony court of law in India.

I am a citizen of India by Dbirth/registration/naturalisation, [ have ncither acquired (he ctizenship ol another countey
have lost, surrendered or been deprived of my citivenship of India,

NEPONENT
Place ;
Dale :
Verification :
Verified at....... ... i e Lo S 1 S day of .o...viviuis
of the year one thousand nine hundred and..................... ... A.D. that the contents of my above Affidavit are

true and correct to the best of my knowledge and b:lief and nothing materlal has been concealed therefrom.

DEPONENT

PASSPORT INFORMATION BOOKLET
This Application Form is to be used for the issue of an ordinary Internatlonal Passport, India-Srilanka Passport, India-Bangladesh
Passport and for Duplicate Passport in Lieu of Lost/Damaged Passport.

Caution : A Passport is issued under the Passports Act, 1967, 1t is an offence to knowingly furnish false information or suppress
material information which attracts penal and other action undsr relevant sections of the said Act.  The passport is a valuable document,
All holders are required to take due care that it does not get damaged or mutilated or lost. Passport should no: be sent out of any

country by post.

Please Note &

1. A passport is issued only after due verification by voncerned authorities. Appllenants are therefore advised (o make enqul-
rles about the status of thelr application only if passport is not received afier 30 days of subinission thereof.

2. Passports are normally despatched by registered post unless submitted through an authorised agent, Delivery of passport
in the passport office shall be restricted to passport holder in person only,

3. It takes considerable time to process application for issue of Duplicate Passport in Hew of lostfdumaged ones

(a) Yucase of first loss, the time taken will be 30 days

(b) For subsequent loss it will be beyond 180 days. No request Ior expeditiouns consideration is entertamed

4. Infants and minors may have separate passport.

5. Incomplete forms shall not be accepted.
585 GI/91—6
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INSTRUCTIONS

1. Application has to be submitted personally or through recognised travel agent or by registered post or through authorised
representative.

2. Please fill the form in block letters and state “yes" or “'no” as the case may be In side the boxes to the light side.
3. DOCUMENTS

1. Applications are advised to submit attested photocopies of all documentary and other evidences wherever asked for, to facili-
tate expeditious processing of their applications, Original documents may also be asked for exmination and will be returned.

2. Copies of documents should be attested by any of the competent authorities mentioned below in case of applications submitied
by 1egistered post.

(1) Originals of documents should be produced at the time of submissions in case the application is submitted at the pasaport
office, The originals will be returned after verification.

(ii) Authorities competent to attest documents and photographs
1, A gazetted Government servant of the state or central Government;
2. A notary public;
3. A Magistrate from a court of law.

The following documents must accompany the application (in addition to any other documentary evidence asked for specifically
in any section),

3. PROOF OF ADDRESS

1. 1 photostat copy each of the front and back pages of the applicant’s ration card should be attached or any other documentary
evidence such as water tax, telephone bill, electric bill etc. as acceptable to passport office.

4, BIRTH DOCUMENTS

1. Applicant born on or after 26th January, 1989, should produce an attested copy of the birth certificate, from Municipal authori-
ties if born within territorial jurisdiction of a Municipal authority or otherwise from the office of the Registrar of Births and Deaths

2. Applicants born beforc 26th January, 1989 should produce attested copy of any of the following documents,
(i) Birth certificate issued by a Municipal Authority or District office of the Registrar of Births & Deaths.

(i) Date of birth certificate or nationality certificate from the school last attended by the applicant or any other recognised edu-
cational institution;

(iii) A certified copy of extract from the concerned District Magistrate/SDM/SDO from voter's list where the name of the applicant
is entered ;

(iv) Date of birth certificate issued by the Educational Boards;
(v) Centiflcate from the Chief Medical Officer on the basis of the entries in register of the Registrar of Births & Deaths:

(vi) No Objection Certificate issucd by State Goverament or Cauiral Government or Government Undertaking who may be
asked to certify the nationality of their employees applying for passport;

(vii) OId Passport;
(viii) Notarised affidavit stating nationality and date of birth in case of illiterate persons, Annexure ‘H',

~ (CAUTION) : Date of Birth/Place of birth once included in the Pussport will not be changed under any circumstances, In case
of error applicant will have to make a fresh application enclosing relevant evidence for obtaining fresh passport with correct date or
place of birth.

5. PHOTOGRAPHS

i. Five photographs of size 35mm x 45 mm showing frontal view of full face against light back-ground are required, 3 of which
should be attested on the reverse by any of the authurities given above as “True Likoness of ., ... ..,.. .Name . . . . ....."
Photograph should be in civilian dress.

ii. Please do not mark the front of photographs n any way or furaish photographs with coloured glasses or in uniform.
iii. Authorities attesting photos and for other documents must indicate their otfice telephone numbers also.

6. PASSPORT FOR MINORS ARE ALLOWED

In case the application is for the passport of a minor, the affidavilt sworn by the guardian as per the specimen appended shouid
be attached. (Annexure F)

7. OTHER DOCUMENTS REQUIRED FOR REPLLACEMENT OF LOST/DAMAGED PASSPORTS
a. If passport is lost:

i, Copy of first information report (E.LR.) from the pulice station where the loss jx reparted
ii, Affidavit as per specimen appended (Annexure ‘B’)

b. If passport is damaged
i. attach passport with aflidavit as per specimen appended (Aunexure ‘BY).
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8, LIST OF APPLICANTS ENTITLED TO EMIGRATION CHECK NOT REQUIRED STAMP (E.CN.R) This list' 1s proparcd
in the Ministry of Labour.

1. Person golng abroad in managerial capacity in Hotels Restaurants, Tea-Houses or other places of public resort et¢., possessing
specialised Degrees in these fields.

2. All Gazetted Government servants,

3. All Income-Tax payers (including Agricultural Income-Tax Payers) in respect of their individual capacity proof of assessment
to Income-Tax and actual payment of Income tax for last three years to be insisted upon, and not merely payment of advance tax.

4. All professional Degree holders, such as Doctors holding M.B.B.S. Degrees in Ayurved or Homeopathy); accredited journalists,
Engineers, Chartered Accountants, Cost Accountants, Lecturers; Teachers, Scientlsts, Advocates, ete,

5. Spouses and dependent children of category of person listed from (2) to (4),

6. All persons who have been staying abroad for more than three years, (the period of three years could be oibter in stretch or
brokcn) and spouses and children of such persons.

7. Scaman who are in possession of CDC and Sea Cadets.
8. All holders of Diplomatic/Official Passports,

9, Dependent children of parents whose passport is classified as E.C.N.R., 1In the casc of such childron E.C.N.R. classification
to be restricted until they attain 24 years of age.

10, Persons holding permanent Immigration Visas, such as in UK, USA and Australia.

11. Person holding Graduate or higher Degroes.

12. Person holding Diploma from recognised Institutions like polytechnics,

13. Nurses possessing qualifications recognised under the Indian Nursing Council Act, 1947.
14. All persons above the age of 60 years.

15. All visitors to Pakistan and Bangladesh,

9. PAYMENT
An amount of Rs. 60/- has to be paid alongwith the application form either by bank draft or by cash or by Postal Order or
by special passport stamp (issued by post offices) at the passport office. Rs. 10/- extra if children are to be included.

EA(P)—2

Governmenr of India

Ministry of External Affairs

Application Form for Miscellaneous Services on Indian Passports For (use in India) (a) Renewal (b) Additional Visa Sheet
(c) Additional Booklet (d) Change of Address (¢) PCC (f) Additional Endorsoment (g) Child inclusion/Deletion (h) Any other

Service (specify)
(Please delete inapplicable)

Amount of Fee paid Rs by—- --(Mode of Payment)
Mode of Submission of application (A)-and Delivery (D)

(i) Personally (ii) By Post  (iii) Through Rec. Travel Agent (iv) Through auth rep)
(A) (D) (A) (D) A o) (A) (D)

Please tick mode (i) & (i) only if previous Passport containing valid visas for UK., U.S.A, ctc. submitted with application,
(For delivery tick marked by post Rs. 10/- extra to be paid as postal charges or each passport enclosing self-addressed envelop of

size 16cm x 10cm).

1. Name (Please give expanded initials)

2. (a) [Faiher's Name—. - SV . - - —

(b) Mother’y Name—— — . -
{¢) Husband/Wife Name . —

~——Date of issue —— ——-—Valid upto

3, Passport No.— -~ ~—e—u— .— _Place of issuc—

4, File No. of passport
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5. Are any criminal proceedings against applicant In criminal court in India or any other disqualification under section 10(3)

6. Particulars of children to be included/deleted
Name Place & Datc Sex
of Birth (M,I?)

7. DECLARATION
I solemnly affirm that :
(iy T owe allegiance to the sovereignty and integrity of India. and

(ii) Information given above in respect of myself, my son/daughter/ward is correct and nothing has been concealed and T am
aware that it is an offence under the Passport Act 1967 to knowingly furnish falsc information or supress material
information, which attract penal and other punishments under the acts and,

(iii) Tundertake to be entirely responsible for expenses of my son/daughter/ward,

(iv) 1 declare that I have not Jost or surrendered my citizenship of India since the above passport or travel document was issued
tome. I further declare that 1 have no other passport.

Signature of applicant or T.I. or his lega
guardian (Left hand T.1. of male and right
hand T.I. of female)

8. Two specimen Signatutes or T.I. required for services at (c) within the space given below

FOR OFFICE USE

INSTRUCTIONS FOR FILLING UP EAP(2) FORM
This torm is to be used tor the Miscellancous Services on ordinary Indian Passports, for
(a) Rencwal

(b) TIssue of Visa Sheel

(¢) Tssue of Additional booklet an used up pages, taking separate passport for chlld/chuugé i namefmaiden  namefdate of
birth. ‘ ‘

(d) Change of address

(&) Police Clearance Certificate (indicate the name of conntry or which PCC reguited and purposc)
(M) Addition/Deletion of particulars of children

(g) Additional Endorsement ~

th) Any other Servicgs

In case of fresh inclusion of name(s) of children plcase enclose (i) birth certificate(s) lcaving name of both parent (i) Passports

of both parents. Children below .15 years of age can either apply for inctusion in their parents (generally mother's passport) or
apply for separate passports, Children above 15 years must apply or separatc passport.
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EA(P)-1 EXTERNAL
APPLICATION FORM FOR INDIAN PASSPORT T e
AT AN INDIAN MISSION/POST Please staplc one

(for the issuv of an ordinary international passport Fresh/After 10 years (Final),and for 5mm x 45mm

duplicate in licu of lost damaged passport) photograph here
and enclose two

more photographs

§

(Plcase Delete inapplicable)

Payment of Fee (to be filled by applicant)
Amountpald §/............ ..t by...c. i Modc of payment

For delivery by mail §/ extra to be paid as postal charges for each passport

1. (A) FUNDBINE © o oevenetnssssn e e et e ae am et e e e e st )
(expanded Initials) (Surname)

(B) Aliases,ifany ..........c. i s s eeaes e

(C) Has applicant ever changed his/her npame ?
If 50, give previous name in (ULl . .. ..o n ot i e e e e

(D) Maliden name, if applicant is a married woman

2. Dateof birth. . .....cconiiiiiiiunn, placcof birth. ....................... Country
Height.........cooovoiiiinaa, (cms) Colour of eyes............ Halr. ..o e e
Vigible distinguishing marks, if any .......... 0 it i e et ierar i aieeaaeeriaan cee

3. Permanent Address
(@) Tnlndia ......covivh i con i Ce e Ceerieas e aaaeeaneas N .
(b) Tncountry of dOMCIlE. . .. o . i e e e

4, () Nameoffather................... e Country of his birth ... ... o i i e e e e e
(i) Name of mother,.............. et ey Countryof her birth. ... ..........cccoivin.. e et
(ifi) Nationality of father at the time of applicant's birth.............. e e,
(iv) Nationality of mother at the time of applicant’s birth..... et e e

8. Married/Unmarried (Tick mark).

6, Name & Nationality of Spouse........ e i iiee s A i aieaaan R

7, (i) Name of applicant's eldest son or daughter (first child). . ... oo il i aaaaas

(i) Name of applicant’s eldest brother or sister...... .. e ey e aaaaas
8. Present Passport/national identity card, ifany No,.......... Date & Place of issue. . ....... b e e e e
9. Local car driving Licence No...........c.ooviiinnns. Date & Place of issue

10, Educational qualification .. .......cooir st e i s .
(In order 1o determine emigration status)

................
................

11. Whendid applicant firstleaveIndia ?.......... ........... .. When was he/she In India last ?

12. How long has applicants continuously resided abroad 2,. ... ... . i e e .

13. Present Emigration Status (ECR or ECN R ) .. .. i i i i i i it e e s r et ettt ran e
(With documentary evidence)

14. Profcssion and business address. ... .. i i iiit it i e i e e vereas
........................................................................... Telephone, ... ........cccovivvvnnnns

15, Plcase mention, if citizen of India by bir:h/descent/naturallsation/Registration.

16. Did applicant ever possess any other nationalily or travel document of any other country, if so, please give detail.

17. Was applicant ever refused an Indian Passport ? (Yes,No).

18, Was applicant’s passport ever impounded/revoked ?

1f so, detailed please. (Yes/No).
19. Name and address of two relatives/frlends
Q) i s e e e ) i e e
L 7 I i e e
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20. Is applicant in Govt. Service/Public Undertaking Service/S‘atutory Bodies Service of India ? If so, please give details and enclose
‘No Objection Certificate’ from your employer in original. . .. ... ... ittt e i e aa e

21, (i) Are any criminal proceedings pending aganist applicant in any court in India ? If so, please givedetails,. ... ... .. .....

.............................................................................................................

.............................................................................................................

22, No. of lost/damaged passport..............cvioveun, Place Of ISBUE. . .ot ittt e s
Date of 188UG. . ..., .. i it i e valid Ut .o e e i e e e .

23. (i) Briefly state circumstances of loss/ heft/damage of passport on a plain paper and attach copy of réport lodged with local
police in case of loss/theft.

(i) Deiails of restriction, if any, put on applicant's damaged/lost passport.

(i) Did applicant avall transfer of residence, foreign travel scheme facility on lost/damaged passport. 1If so, detalls please. . .,

24. 1s applicant registered with Indlan Misslon/Post ? If not, is he a member of any Indian Organisation ?

25, Particulars of children, if any, to beincluded/delteted

Name Place & Date of birth Sex (M/F)

Note @ In case of fresh Inclusion or Inclusion on a new passport in lieu of Jost/damaged passport, enclose (i) birth ceriificate(s) bearing
names of both parents (ij) passports of both parents and (lii) marriage certificate of parents. Children below fifteen years
of age can either apply or inclusion In their parent’s passports, generally mother’s or apply for separate passport. Children
above fifteen yoars must apply for separate passport.

26. DECLARATION
1 solemnly affirm that
(i) T owe allegiance to she sovercignty and integrity of India, and

(ii) Information given above in respect of myself, my son/daughter/ward is correct and nothing has been concealed and T am
aware that it is an offence under the Passport Act 1967 to knowingly furnish false information or supress material informa-
tion, which attract penal and other punishments under the acts and,

(lif) I undertake to be entirely responsible for expenses of my son/daughter/ward.

Signature of applicant or T.1. or
his-lega) guardian (Left hand T.1.
of- male and right hand T.I
female).

Specimen signature of T.I. within the space given below:




[wrr [E-agmy 3( i) T FF TINTH © FHATYTI7 37

EA(P)-2 EXTERNAL
Application Form for Miscellaneous Services on Indian Passports
(For use in Indian Mission/Pos') (a) Renewal e
(b) Additional Visa Sheet (¢) Additional Bookle* (d) Change of Address
(¢) PCC (f) Additional Endorsemen:
. . i Please s:aple
4N Child Inclusion/Deletion (h) Any O:her Service (Specify) * one Photograph

{Please delete Inapplicable) of size of
Bmmx 45 mm &
enclose three
for additional

booklet

Payment of Fee (to be filled by applicant)

Amount Paid.................. . i e DY . e ey .(Mode of Payment) —
For delivery by mail$/, cxtra to b:paid as postal charges for each passport

L Full NG, . oo et et et e e e e e e e e
2. Applicani's Car Driving Licence No. ............ .. ..Date & Placc ol fssue.............. ...

3. Recsidential address:
(i) Tn India (ii) In country of domicile

...........................

6. (i) Name of Father
(i) Name of Mo:her
(iii) Name of Spouse & Nationalily

7. Current Passport NO......... ... viainuivines Place of ity dssue ... ... it e e,
Date of issue..............cociniiiiiaans Vald until. . ..o e
8. Particulars of children to be included/deleted:
Name Place & Date of issue Sex

........................................................................................................

......................................................................................................

Note : In case a fresh inclusion of name(s), enclose (i) birth certificate(s) bearing names of both parents (ii) marriage certificate of
parentsand (ili) passportsof both parents, Children below fifteen yoaraofazs can eitherapply for inclusion in their paren:'s
generally mother’s passport ot apply for separate passports. Children above fifteen years must apply for separate passports,

9. DECLARATION
I solemnly affirm that

(i) I owe allegiance to the sovercignty and integrity of India.

(iv) Information given above is correct and nothing has been concealed and I am aware that it is an offence under the Passport
Act 1967 to knowingly furnish false information or suppress material infromation; and

(iiiy T underiake to he entirely responsible for expenses of my son/daughter/ward.

Place .. ... vo .. S Signature of applicant for T.I. or

Date.. . vverre L his legal guardian (Left thumb
impression of male and right hand
thumb of female)
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10 Two spwmon signaturo or th\rmb improusmn rcqmred for servlcc(c) within the space given below

[PART H—SE\ 3]

|
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FOR OFTICE USE

(i) “FORM EA(P)-6", shall be omitted,
(iii. *FORM EA(P)-8", shall be omitted.
(iv) “FORM EA(P)-10", shall be omitted.

«© aft-er, “Schedule 111", the following schedule be inserted, namely @ —

“SCHEDULE Il A"

[See sub-rule (2) of rule 5}
Sl Description of passport application torm o Cost in India T Cost agr'o,;'& T
No.
a@ . B B ®) @ ) o
1. EA(P) -1 application form Rs 10/- _H _ S
2. EA(P)-1 external application v Rs. 10/-
3. RA(P>X2, EA(P)-2 Ext, and EA(P)}-S Rs, 5/ Rs. 5/-

(d) In Schedule IV seriad numbera 23, 24 and entries relating thereto shall be omitted;

[No. VIIT/887/10/89)
SHASHANK, Jt. Secy. (CPVY)

NOTE:— The principal rules published vide Notitication GSR 691(E) dated 11th December 1980, were subsequently awarded by ;:—

1. GSR 50(E) dated 07-02-1981
2. GSR 494(E) dated 10-06-1981
3. GSR 469(E) dated 24-06-1982
4, GSR 325(E) dated 12-04-1983
5. GSR 482(E) dated 13-06-1983
6. GSR 860(E) dated 01-11-1985
7. GSR 345(E) dated 29-03,1985
8. GSR 857(F) dated 13-10-1987
9. GSR 1155(E) daied 21-11-1988
GSR B4(E) dated 11-02-1988
GSR 622(E) dated 27-06-1990
GSR 653(E) dated 20-07-1590.
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